CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
ALLAHABAD

REGIONAL BENCH - COURT NO.II

Customs Appeal No.70172 of 2024

(Arising out of Order-in-Appeal No. 58-CUS-APPL-LKO-2019, dated -
31/01/2019 passed by Commissioner (Appeals) Customs, CGST & Central
Excise, Lucknow)

M/s Mushtaque Ahmed = ... Appellant
(S/o Shri Mohd Ahsan, R/o 2204, 3™ Floor

Gali Kalyanpura, Turkman Gate

New Delhi, Delhi 110006)

VERSUS
Commissioner, Customs (Preventive), Lucknow

....Respondent

(Hall No.3, 5th & 11th floor, Kendriya Bhawan, Sector-H,
Aliganj, Lucknow, Uttar Pradesh 226024)

APPEARANCE:

Shri Dushyant Kumar, Consultant for the Appellant
Smt. Chitra Shrivastav, Authorized Representative for the Respondent

CORAM: HON’BLE MR. SANJIV SRIVASTAVA, MEMBER (TECHNICAL)

FINAL ORDER NO.-70231/2025

DATE OF HEARING : 30.04.2025
DATE OF DECISION : 30.04.2025

SANJIV SRIVASTAVA:

Learned Counsel for the Appellant submits that after
going through the provisions of the preamble of the impugned
order they found that this appeal is not maintainable before this

Tribunal. Relevant provision is reproduced below:-

"HAT Yo JfAAGH, 1962 FI GRT 129 T F 3GERT &
TIH GITelTd H Folol (4RT) (T) () dar (&) H FEiRa
gplcd @ AHA H Hedid 30916 Yoih HGFT (3He]) & aRT
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TRT Ffler T e & fawqy dsgeer A der g
SR 3N OF FTHA H IFT HAATH F GRT 129 ST F FH
fAfea grgensr & aar Frel"

2. Hence they would like to withdraw the Appeal.

3. Accordingly, the appeal filed by the Appellant is

dismissed as withdrawn.

(Dictated & pronounced in open court)

Sd/-
(SANJIV SRIVASTAVA)
MEMBER (TECHNICAL)

Nihal



